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(A.K. 
Member (A) 
	

Member (J) 

Hon'ble 5hri A.K. 6inhaj  Member(J) 
Hon'ble Shri K.D. S aha p  Member (A) 

Ii 

Hon'ble t?ri;A.K.Sinha,.I1ember (J) 

Han' bla Shri K.D.Saha, Member (A) 

Let it be placed on 7.12.93 for hearing. 

16. 

24 

/CBS/ 

The applicants' lawyer prays for time 

to amend the petition since some of the respondents 

have already retireed from service. Let this case be 

adjourned to 24.1.94. 

H 
(K.L).Saha) 	 • (A.K.54nha 
Member (A) 	 Member (J 

Hon'ble Mr. Justice B.C. Saksena, 
I u.c. 

Hon'blaShri K.D. aha, Member (A) 

• 	The learned counsel for the applicant prays for 

thre wëks time. Listiton 21.2.94. 

(K.D. Saha ) 	 (B.C. Sakeena) 
ilember (A) 	 \Iice—chairman 

/ 
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21,2J4 

CM 

Hon'ble •hri A.K,Siflha, .Mernber() 

hon'ble Shri K.O. Saha, Member(A) 

As .prayed for by the learned counSil for 

the applicant, the case is adjourned to 7.3.94. 

5/1.3.94 

1..19 

* 

Member(A) 

Hon'bleW. A,K.Sinha, Meer (J) 

Hon!ble 1'4r. K.D.$inha, Member (A) 

None appears. Adjcurned to 11.5.1994.. 

eiA) 

HonbjMr. Justice B.C.Saksena, V.C. 

Honble Mr. K. P. Saha, Member (A) 

The learned counsel for the applicant has 

filed an application for deletion of the respondentF 

end substitution of othari persons working in the 

post 'on which respondents were working. The applica 

• 	has been returned to the learned counsel for the 

- , applicant since the nam.s of the present incumbents 

have wrongly been indicated in the application. 

The case shall be listed on 29.6.94. It will be open 

to the applicant to file a fresh application. 

	

>c15.Sha) 	
(B.C.Saksena) 

	

Member (A) 	 ' 	 Vice-ChairjP 

MA 



3. 

CCPA-40/93 

7/29.6.94 	Hon'ble Stiri K.D.Saha;  Hember (A) 

Adjourned for hearing to 31.8.94 

SKS 	
Aember (A) - 

31.8.94. 	Hon'ble Mr. Justice R.K /arma, J.C. 

Hon'blo ahri K.O..ha, Member (A), 

hri S.N. ahay, the learned counsel for the 

'applicant, Two weeks time is allowed to the petitioner's 

counsel for filing appropriats aplicatidn for making 

necessary correction in the main applicatjon List this 

case 'o ri 3.10.94 forhearinge 
0 

H 

	

(K.o. aha) 	 (R.K. 'Jarma) 

	

Member (A) 	 iice-chajrman 

9 
3.10.1994 	 Honble Mr. Justice R.K.Varma, V C. 

Aajurned to 4.11.1994. 

(R.K.Varrna) 
MA 	 Vice- Chairman 



0/04.11.94 	 Hon'ble Shri A.I.Sinha Member (s) 

Adjounned to 19/12/94. 

(A.  
Member () 

11 

191294 	 Hon'ble Plr. 	Justice i.K.lsrma,\J,C. 

CM 	 Hon'bJ.a 	f1r. 	K.D. 5aha, 	Piember(A) 

hr. 	.N. 	ahay, learned counsel for 

the 	applicents 	prays for time to 	file 
applicaion for amendnnt in the 	array of 
of respondents. 	Three weeks' time 	as 
prayed for is 41owLd List this Case on 
15.2,95. 

(K.U. 	ahe) (R.K.Varma) 
flernber 	(A) ¶I.C87Lhajrman 

12 

16.2.95 	 Hon'ble Shri K.O. Saha, hemberf4) 

Adjourned to 20.3.95. 

Th 

K.U. aha) 
Nemmr(A) 



CCP 	40/93 

13./ 20.3.95. Hon'ble Shri I.K. Sinha, Member (J) 

Honbla ShriK.D.Saha, Member (A) 

Nore for the applicant. The name of the counsel 

mentioned In the list anainst the serial No. 19 is wronQly 

mentioned. In place of Shri 	Tiwary, it should be 

S.N. Sahay. The office to note. it. The case is adjourned 

- 	- 	- -- - - to 	ror n riiy. 

	

(K,D. Saha) 
	

(t.K. Sinha) 

	

Member (A) 
	

Member (j) 

Hon 1 b I@ 6hri A.K.inha,. emLerJ) 

Hori'blo 6hri N..5ahu, 	mbtr(A) 

jd3ourned to 1.6.95. 

(A.Kha) 
(N.5 ah u 	 Memor(3) 

1emoer(A) 
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1 • 6, 95 

CII 

Hon'ble Shri 
14.k.Sjflha. llember(J) 

Hon 'bJ.e Shrj N. Sahu, llember(fi) 

 

t the requt of the learned Counzej 
for the applicant, three 	time is .a1low 
to fjj M.A. List this case on 13.795, 

Or (N. Shu), 	
(Rf 

t71

inh'a) Member (A) 	
Member () 

17/24.7.1995 

Mcs. 

Hon'ble Mr. I..K.Sirha, Member (J) 
Hon'ble 1Ir. K. I) Saha, Member (A) 

The name of the counsel should be $ rj 

S. N. ahay. As pryed for, a weeks s tiLe 

is álioe. List it on 24.7. 1995. 

.( K.DSaha )  4ajSinha 
mber (A) Mnther (J 

Hon'ble Mr. AK.Sinha, Member (JI 
Hon'ble Mr. N.Sahu, Member .() 

This CCM. relates to non corrli+ce of order 

passed in O.A._6/90. The name of the layér in this 
case has wrongly shown as S. N. Tiwari. It should have 

been S. N.Sahay. Accordingly, office is directed to 
correct it and list on 22.9.1995. 

( N.SChu ) 	 ( A.JcSriha ) 
Member A) 	 Member (J) 

0 

F-, 
16/13,7. 1995 


